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S 	 IN THE CEL ADSTWE TRIBUNAL, 

GUWAJIATI BENCH, GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTATLVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. (3/ 1f OF 2004. 

BETWEEN 

Shri Dilip Talukdar 

Applicant 

-Versu$- 

The Union of India & Others 

Respondents 

LIST OF DATES AND SYNOPSIS: 

Annexure-A is the photocopy of letter No. APPT/ll-111/5024/ 

Dated 13"  May 2000 issued by the Respondent N6.4. 

Annexure'.13 is the photocopy of Grant of Permission to appear in 

the interview for the post of Office Superintendent vide letter 

NoAPPTIII-II1/5024 Dated 20th  November 2003 issued by the 

Respondent No.4. 

Annexure-C is the photocopy of Appointment letter for the post 

of Office Superintendent vide letter NaAPPT/II-ilh(5024 Dated 
30th  December 2003 issued by the Respondent No.4. 

Annexure-D is the photocopy of Technical Resignation from the 

post of Lower Division Clerk, by the Applicant Dated 31 

December 2003. 

Annexure-E is the photocopy of Relieved Order of the Applicant 

as Lower Division Clerk and permission by the Respondent No.4 

to join him in the post of Office Superintendent vide his Order 

No.APPT/11-Ill/5024 Dated 31 December 2003. 

5/ 

/ 



2 
	

I 

Annexure-F is the photocopy of Movement Order of the 

Applicant vide letter No.MOVE/STAFF/5235 Dated 9 th  October 

2004 issuedbythe Office of the RespondentNo.4. 

Annexure-G is the photocopy of the Earned Leave granted to the 

Applicant by the Office of the Respondent No.4 vide letter Dated 

1 8th  October 2004. 

Annexure-H is the photocopy of the Warning Letter 

No.persfFileI5559lDT (ii) Dated Vd  November 2004 issued by 

the Respondent No.4 to the Applicant. 

Annexure-I is the photocopy of the Termination of .  Service of the 

Applicant vide letter No.perslFile/5559/DT (Di) Dated 2 nd  

November 2004 issued by the Respondent NoA. 
e - 	tC f 	k1 DID  CA1'1 7 

be—f-i't bt- 

This application is directed against the impugned Order of 

Termination of Service vide No.pers/File/5559/DT (Di Dated 02!' 

November 2004 issued by the Respondent No.4 and also against the 

impugned Office Order No.PERS/FILE/5559/DT Dated 01 December 

2004 issued by the Office of the Respondent No.4. 

RELIEF SOUGHT FORK 

That the Hon'ble Tribunal may be pleased to direct the 

Respondents to set aside and quash the impugned Order of Termination 

of Service vide No.pers/File/5559/DT (Diii) Dated o?' November 2004 

issued by the Respondent No.4 and also against the impugned Office 

Order No.PERS/FILE/5559/DT Dated 01 December 2004 issued by the 

Offlceof the Respondent No.4. 

To Pass any other relief or relieves to which the applicant may be 

entitled and as may be deem fit and proper by the Hon'ble Tribunal. 

To pay the cost of the application. 

H 
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INTERIM ORDER PRAYED FOR: 

The Applicant humbly prays before this Hon'ble Tribunal 

seeking an Interim Order from this Hon'ble Tribunal, to direct the 

Respondents to stay the Impugned Tennination of Service Order dated 

2 November 2004 and not to vacate the Government Accommodation 

• 	 of the Applicant also not to throw out his little son Master Manas 

• 	 Talukdar, day scholar of the Sainik School., Goalpara till disposal of this 

Original Application. 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATiVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO../ ( OF 2004. 

BETWEEN 

Shii Dilip Talukdar 

EL Office Superintendent, 

Sainik School, Goalpara, 

Ministry of Defence, 

P.O. -Rajapara, 

Pin-783 133. 

District-Goalpara (Assam) 

Applicant 

The Union of India represented by the 

Secretary of Defence, Ministry of Defence, 

Government of India, South Block, New 

Delhi-I. 

The Honorary Secretary, 

Sainik Schools, 

Ministry of Defrnce, 

Room No.222, "A" Wing, 

Sena Bhawan, New Delhi-i 10011. 

The General Officer Commanding (GOC) 

cum Chairman, Local Board of 



p 

Mministration, Sainik School, (}oalpara, 

FLQ.-101 Area, 

C/o 99 APO. 

4) 	The Principal, 

Sainik School, Goalpara, 

P.O-Ritjapara 

Dist.Ooalpara (Assam), 

Pm-783 133. 

DETAILS OF TILE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WIIICH TEE APPLICATION IS MADE: 

This application is directed against the impugned Order of 

Terminatioü of Service vide No.pers/File/5559/1)T (Diii) Dated 02M 

November 2004 issued by the Respondent No.4 and also against the 

impugned Office Order No.PERSIFILEI5559/)T Dated 01 December 

2004 issued by the Office of the Respondent N6.4. 

JURISDICTION OF THE TRIBUNAL: 

• 	The Applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that the subject matter of the 

instant application is within the limitation jrescribed under Section 21 of 

the Administrative Tribunal Act 1985. 

FACTS OF TILE CASE: 

Eacts of the case in brief are given below: 

4.1) That your humble Applicant is a citizen of India and as such he is 

entitled to all rights and privileges guaranteed under the Constitution of 

India. 

I 



41) That your Applicant begs to state that he was earlier selected and 

appointedasanAinnaninClencalTradeinthelndianAirForcemthe 

year 1979. After completion of 20 (twenty) years of Service in the Indian 

Air Force be retired from his service on January 2000. During his 

entire selMce career in the Indian Air Force there is no blemish in his 

service. He had served in the Indian Air Force with full sincerity and 

honesty. After his retirement from the Indian Air Force he appeared for 

interview for the post of Lower Division Clerk in Sainik School, 

Goalpara. He was selected and appointed as Lower Division Clerk in 

Sainik School, Goalpara vide letter No APPTIII-ffl/50241 Dated 13 th  

May 2000 and he joined as Lower Division Clerk in Sainik School, 

Goalpara on 1g  June 2000. His service was confirmed as Lower Division 

Clerk on successful completion of his probationary period of one year. In 

the month of November 2003 he applied permission before the 

Respondent No.4 to appear in the Interview Board for the post of Office 

Superintendent in the same school i.e. Sainik School, Goalpara as a fresh 

candidate. Accordingly the Respondent No.4 granted permission to the 

Applicant vide his letter No.APPT/II-ffl/5024 Dated 2e November 

2003 He was selected and appointed as Office Superintendent by the 

Respondent No.4 vide his letter No.APPT/1I-11115024 Dated 30th 

December 2003. As he is a Permanent Staff of the same school and he 

was asked to join in his new post as Office Superintendent with effect 

from I st  January 2004. He tendered his Technical Resignation from his 

service as Lower Division Clerk w.e.f. 3l December 2003. He was 

relieved from duty as Lower ,  'Division Clerk and he was granted 

permission by the Respondent No.4 vide his Order No.APPTII1-111f5024 

Dated 31 December 2003 to enable him to join as Office Superintendent. 

He joined in the post of Office Superintendent in Sahiik School, 

Goalpara w.e.f. 1 January 2004. 

Annexure-A is the photocopy of Appointment letter for the post 

of Lower Thvisjon Clerk vide letter No. APPTIII-]il/5024/ Dated 
13th  May 2000 issued by the Respondent No.4. 

Annexure-B is the photocopy of Grant of Permission to appear in 

the interview for the post of Office Superintendent vide letter 

gLL \7JIAJe( 
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No.APPT/II-11115024 Dated 20"  November 2003 issued by the 
Respondent NoA. 

Annexure-C is the photocopy of Appointment letter for the post 

of Office Superintendent vide letter No.APPT/11-11115024 Dated 

30th December 2003 issued by the Respondent No.4. 

Annexure-D is the photocopy of Technical Resignation from the 

post of Lower Division Clerk by the Applicant Dated 31 

December 2003. 

Anncxure-E is the photocopy of Relieved Order of the Applicant 

as Lower Division Clerk and permission by the Respondent No.4 

to join him in the post of Office Superintendent vide his Order 

No.APPT/11-I11/5024 Dated 31 December 2003. / 

4.3) That your Applicant begs to state that he was directed by the 

Office of the Respondent No.4 to proceed to Sainik School, Nalanda 

(Bihar) for urgent school tasks. The Movement Order was issued by the 

Office of the Respondent No.4 vide letter No.MOVE/STAFF/5235 

Dated 9th  October 2004 with copy to the Principal, Sainik School, 

Nalanda (Bihar). Accordingly he went to Sainik School, Nalanda (Bihar) 

as per direction of the Respondent No.4. After returning from Nalanda 

(Bihar) your Applicant applied for Earned Leave for five days w.efl9-

10-2004 to 24-10-2004. The said leave was granted by the Office of the 

Respondent No.4 vide letter Dated 18th  October 2004. 

Annexure-F is the photocopy of Movement Order of the 

Applicant vide letter No.MOVE/STAFF/5235 Dated 9th  October 

2004 issued by the Office of the Respondent No.4. 

Annexure-G is the photocopy of the Earned Leave granted by the 

Office of the Respondent No.4 to the Applicant vide letter Dated 

18th October 2004. 

4.4) That your Applicant begs to state that, the Respondent. No.4 vide 

his letter No.perslFile15559/DT (ii) Dated 02nd  November 2004 issued an 

Warning Letter to the Applicant which contains that the Applicant had 

preferred to attend the Raising Day of Nalanda, Sainik School, obviously 
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to enjoy at the cost of miserable suffering by the Cadets and Employee 

due to Flash Flood and on return of the Applicant from Nalanda he 

proceed on leave for 5 (five) days which shows he is disloyal to the 

organization totally. Surprisingly on the same day of issue of Warning 

Letter to the Applicant, the same Respondent No.4 again issued 

Termination of Service Letter to the Applicant vide his letter 

No.persfFileI5559/DT (Die Dated 2nd  November 2004. Interestingly the 

Warning Letter and Letter For Termination of Service of the Applicant 

was handed to him in a Single Receipt signed by the Applicant. 

Aimexure-il is the photocopy of the Warning Letter 

No.pers/File/5559/)T (ii) Dated 02' d  November 2004 issued by 

the Respondent No.4 to the Applicant. 

Annexure-1 is the  photocopy of the Termination of Service of the 

Applicant vide letter No.pers/File/5559/DT (Dii) Dated 2nd  

November 2004 issued by the Respondent No.4. 

4.5) That your Applicant begs to state that the Office of the 

Respondent No.4 has themselves issued the Movement Order Dated 9th  

October 2004 of the Applicant to proceed to Sainik School, Nalanda 

(Bihar) for urgent school tasks and they also granted Earned Leave for 5 

(five) days w.e.f.19-l0-2004 to 24-10-2004. But in confraiy to the flicts 

and circumstances the Respondent No.4 has issued the Warning and 

Termination Letter on the same day by - violating all the norms and 

pro1es of Ser,ice Jurisprudence as well as Principle of Natural 

Justice. As such finding no other alternative your Applicant is compelled 

to approach this Hon'ble Tribunal seeking Justice in this matter. 

4.6) That your Applicant begs to state that the Respondent No.4 vide 

his Order No.PERSJFILEI5559JDT Dated 01 December 2004 directed 

the Applicant to vacate the Government Accommodation at Goalpara 

under hii possession by 3th  December 2004. It is pertinent to mention 

here that the Applicant's son Master Manas Talukdar is studying at Class 

VII at Sainik School, (3oalpara. He is a day scholar and appearing in the 

final examination of Class VII. If the Government Accommodation of 

the Applicant is vacated and his son Master Manas Talukdar is thrown 

out from the Sainik School at the middle of his school life then the career 

7c14<c 
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of the little child will be in doom and entire academic life will be 

destroyed in a vciy tender age. As such the Applicant most humbly prays 

an Interim Order from this Hon'ble Tribunal, to direct the Respondents 

particularly the Respondent No.4 to stay the Impugned Termination 

Order dated 2 nd  November 2004 and not to vacate the Government 

Accommodation of the Applicant, also not to throw out his little son 

Master Manas Talukdar, day scholar of the Sainik School, Goalpara and 

also please to stay the Impugned Termination of Service Order dated 2nd  

November 2004 till the disposal of this Original Application. 
 1- 	b iCL-1- .fr'ô. 	0, 

1ab1 

47) That your Applicant begs to state that he is Permanent Employee 

of Sainik School, Goalpara since his confirmation of his seice as 

Lower Division Clerk in the year 2001. He has only tendered Technical 

Resignation from his post as Lower Division Clerk on 3 l December 

2003 to enable him to join in his new post of Office Superintendent in 

the same school. Your Applicant humbly quoted below the Rules & 

Regulations Para 7.09 of Sainik Sàhool regarding Dismissal of any 

School Employee for kind perusal of this Hon'ble Tribunal. 

Para-7.09: - The Principal as the appointing authority may 

dismiss any member of staff from service, without notice or 

compensation, on proven grounds of misconduct which is 

considered so grave as to render his continuance in service, 

seriously detrimental to the interests of the school. However, in 

the case of permanent staff, he shall get prior approval of the 

Chairman, L.B.A., before taking action under the rule and submit 

the full facts of the case to him for consideration and decision 

Dismissal of any school employee under this Rule shall be 

proposed by the Principal in exceptional and rare circumstances 

to the Chairman. L.13.A., who will consider the details of such a 

case and order in writing confirming, revoking or amending the 

action proposed by the Principal against the erring employee. The 

affected member of staff shall have the right to appeal to the 

Chairman, Board of Governors, who may dispose it off himself 

or direct a nominee of his to dispose it off'. 

From the above it appears that the Respondent No.4 without adopting 

any norms & procedure has dismissed your Applicant. There is no 

proven ground of misconduct of the Applicant. As per direction of the 

Respondent No.4 the Applicant went to Nalanda (Bihar) to  attend urgent 

40,  
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School tasks and he duly applied for his Earned Leave, the Respondent 

No.4 granted the said Earned Leave. Moreover being a permanent staff 

the Respondent No.4 ought to take prior approval of the Respondent 

No.3 who is Local Board of Administration and also before taking any 

action under this Rule and submit the full facts of the case to him for 

consideration and decision. Dismissal of any school employee under this 

Rule shall be proposed by the Principal in exceptional and rare 

&cumstances to the Chairman, L.BA, who will consider the details of 

such a case and order in writing confirming, revoking or amending the 

action proposed by the Principal against the erring employee. The 

affected member of staff shall have the iight to appeal to the Chainnan, 

Board of Governors, who may dispose it off himself or direct a nominee 

of his to dispose it off. Hence the Tennination of Service of the 

Applicant by the Respondent No.4 is illegal, arbitrary and mala-fide with 

a motive behind and liable to be set aside and quashed. 

4.$) That your Applicant begs to state that he has served for about 20 

(Fwenty) years without any blemish in his service in the Indian Air 

Force which is Most IDiscipline Organization of the Ministiy of Defence. 

Moreover till date of his termination at Sainik School, Goalpara his 

service record is Outstanding He has never been issued any Office 

Memorandum against his conduct. The so-called Allegations brought 

against the Applicant by the Respondent No.4 is baseless, motivated 

because the Respondent No.4 has himself directed to go to Nalanda 

(Bihar) and granted him the permission of Earned Leave. 

4.9) That your Applicant begs to state that action of the respondents 

are illegal, arbilraiy, malaflde and also not sustainable before the eye of 

law as well as in facts. As such the impugned order of dismissal dated 

?' November 2004 is liable to be set aside and quashed. 

4.10) That your Applicant submits that he has got reason to believe that 

the Respondents are resorting the colorable exercise of power. 

4.11) That your Applicant submits that the action of the Respondents is 

in violation of the fundamental rights guaranteed under the constitution 

of India and also in violation of principles of natural justice. 
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4.12) That your Applicant submits that the action of the Respondents 

by which the Applicant has been depnved of his legitimate Rights, is 

arbitrary. It is farther stated that the Respondents have acted with a mala-

tide intention only to deprive the Applicant from his legitimate iight 

4.13) That your Applicant submits that be has no afternativez means for 

his livelihood. Now he is facing acute financial hardship with his entire 

family members. 

4.14) That your Applicant submit that the Respondents have 

deliberately done serious injustice and put him into great mental trouble 

and financial hardship to his entire poor family including his children by 

terminating the service of the Applicant and as such the impogned order 

is liable to be set aside and quashed. 

4.15) That your Applicant submits that the action of the Respondents is 

highly illegal, improper, whimsical and arbitrary. 

4.16) That in the facts and circumstances stated above, it is fit Case for 

the Hon'ble Tribunal to interfere with to protect the rights and interests 

of the Applicant by passing an Appropr ate Interim Order to direct the 

Respondents particularly the Respondent No.4 not to vacate the 

Government Accommodation of the Applicant and also not to throw out 

his little son Master Manas Talukdar, day scholar of the Sainik School, 

Qoalpara till disposal of this OriginalApplication. 

4.17) That this application is filed bona tide and for the interest of 

justice. 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) Forthat,duetotheabovereasonsnarratedindetailtheactionof 

the Respondents is in prima fAicie illegal, mala tide, arbitrary and without 

jurisdiction. Hence the Impugned Termination Order dated 2t 

November 2004 of the Applicant may be set aside and quashed. 

5.2) For that, the Respondents have themselves directed the Applicant 

to go to Nalanda (Bihar) for urgent, school tasks by issuing Movement 

d~~7 
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Order. Hence the Impugned Termination Order dated 2nd  November 

2004 of the applicant may be set aside and quashed. 

5.3) For that, the Respondents have granted the Earned Leave as per 

prescribed procedure and did not turned down the application of the 

Earned Leave submitted by the Applicant. Hence the Impugned 

Tennination Order dated 2' November 2004 of the Applicant may be set 

aside and quashed. 

5.4) For that, the Respondent No.4 issued the Warning Letter & 

Termination of Service Order on the same date i.e. 2n d  November 2004 

on a Single receipt by violating all the norms and procedure to be 

adopted by the Authority concerned. Hence the Impugned Termination 

Order dated 2 November 2004 of the Applicant may be set aside and 

quashed. 

5.5) For that, the Applicant being a permanent employee of the Sainik 

School, Goalpara but the Responderit No.4 by violating the Rule & 

Regulations of Sainik School terminated the service of the Applicant. 

Hence the Impugned Termination Order dated '2nd  November 2004 of the 

Applicant may be set aside and quashed. 

5.6) For that, the Respondents have totally violated the Principle of 

Natural Justice. Hence the Impugned Tennination Order dated 2M 

November 2004 of the Applicant may be set aside and quashed. 

5.7) For that the Respondents have violated the Article 14,16 & 21of 

the Constitution of India. Hence the Impugned Temiination Order dated 

2' November 2004 is liable to be set aside and quashed. 

5.8) For that, the action of the Respondents is arbitraiy, mala-fide and 

discriminatory with an ill motive. 

5.9) For that, in any view of the matter the action of the respondents 

are not sustainable in the eye of law as well as fact. 

The Applicant craves leave of this Hon'ble Tribunal advance 

further grounds the time of hearing of this instant application. 
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DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the Applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT: 

That the Applicant further declares that he has not filed any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, writ petition of suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 

above the Applicant most respectfully prayed that 

Your Lordship may be pleased to admit this 

application, call for the records of the case, issue 

notices to the Respondents as to why the relief and 

relieves sought for the Applicant may not be 

granted and after hearing the parties may be 

pleased to direct the Respondents to give the 

following relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct the 
Respondents to set aside and quash the impugned Order of 

Termination of Service vide No.perslFile/5559/DT (Dii) Dated 

02nd  November 2004 issued by the Respondent No.4 and also 

against the  impugned Office Order No.PERS/FILE/5559iDT 

Dated 01 December 2004 issued by the Office of the Respondent 

No.4. 

1-L7, \7i<Ct' 
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8.2) To Pass any other relief or relieves to which the applicant 

may be entitled and as may be deem fit and proper by the 

Hon'ble Tribunal. 

8.3) To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

9.1) The Applicant humbly prays before this Hon'ble Tribunal 

seeking an Interim Order from this Hon'ble Tribunal, to direct the 

Respondents to stay the Impugned Termination of Service Order dated 

2' November 2004 and not to vacate the Government Accommodation 

of the Applicant also not to throw out his little son Master Manas 

Talukdar, day scholar of the Sainik School, Goalpara till disposal of this 

Original Application. 

Application is filed through Advocate. 

Particulars of I.PO.: 

LP.O.No. 2O 	O36'l. 
Dateoflssue 2.fl.2ob. 
Issued from 	 ( 
Payable at 	tZ'u 

LIST OF ENCLOSURES: 

As stated above. 

VerIfication....... 
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-VERIFICATION- 

I, Shri Dilip Talukdar, Ex. Office Superintendent, Sainik School, 

Goalpara, Ministry of Defence, P.0.-Rajapara, Pm-783 133 District-Goalpara 

(Assam) do hereby solemnly verify that the statements made in paragraph 

nos. £. / , 4 , .-, 4. , - — are true to my knowledge, those 

made in paragraph nos. C, . 2j 4. ____ are berng 

matters of records are true to my information derived there from which I 

believe to be true and those made in paragraph 5 are true to my legal advice 

and rests are my humble submissions before this Hon'ble Tribunal. I have 

not suppressed any material facts. 

And I sign this verification on this the, *,day of t3tea c, 2004 

atrouwahati. 

4L
P. JLu 

DECL7ARANT 
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. 	OiOA to yUV P4iCti3fl jqg 14.t1 	te1 OUth '': 203 

	

2 1 	You are porrnitccI to appear in the Interview LIc,ud fr • 	 .UperirtCfAdOx1t or 24th icv 2003 at O9O • hours ar.  £- rem cazidjdate 0 	 • 
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Sri Dilip Ta.LuXctar 

Sinik Scn1 Gua1pr 
----------------- 

P0, Rajq&r, £tt. U441pir 
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SAThFIK SCFK)OL 	 C .0?T11 Aflp.  
1)0  : PA.T?flIPJ\ 

.?s-o 
 eCember 203 

APPO INTME NT ORD1 p 

• 	Wit reference to your apP1ictjon dated  15th Oct 20 .- nd the subsequent interview held on 24th Nov 03 I 	m71) 5rej: you thQtappoirnt'. Of Olfice upt  oay,  sc a 	 mx this-h-1 i the • 	- 	'Le 	f• Us, 
anti Other 	 as MaY be 	1 €i6ñerl by the I3orirrl of  
fC)r Sainik School5 Society from •tiiie tth tiine 'Your staul:iiig 	ry w will b Us. 	

per rnnth • 	 •. 

The bov offor is subject to your bn J. ng (eclnr@(1 f i t for 
• service on ntedj.oril oxmirtjon by a COniUiJ.SS1VIC Meic. Officer or 

a civil Medical Oficor not below therank of AssttCjvjl Surg, 1  . Copy of he MOcljal Certjf- jce of fitness 1 h attached herewi Lh - or Ctnplotjon  and re,t:urnc I. 

3. 	
(a) jsubiect' to fulfilment of qualitative 'requirements, you will 

(L)urig theperiod of probation your serJicescn be terminated
yet  

• -after givng One 
•LUOflth's notice in writing withOut 

assining any reason. 

(b) Your a 
P.Pointinent will be on temporary basis and YOUX services - 	can be terminated at i- ny time without notice and without any reasons. 

ii (JL.ijy oi CJWWaJ.  
a 	

(Uliidj. Li&JU13 of norvjc, :i 	t1 t;r,li: 	1OVJU1I.LIIIJ yOur jJpJJ.01ru01ft is 	ticj 	I.-or your 	 and nbc 	i acLi)z1 0  
5. 	NO tnvelUng allowances will be allowed for J,oininq duty. 	
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V.  



zb * 2 

6. 	)u w.Lii l) 	rqUit(i tG 	tUCUi 	Li 	L1I°w.iflci 	(l('HhIU.I$ 	in 

: 	çj 	,n;ii. it •tre tirno 	f rej 	r tJ.ng 	L ;r 	9,u Ly. ' 

(a) (it.i.f i 	Ir 	rind 	4lnivrirc .1 t.y 	r1tcjrie, 
1J,L4JII?t3 ImO ti.itLcri I,iti 

Certif.thates of c1iirtct'..r from a Gezetted Officer 
in the pt 	iib' 	ormattahed as an aflneXUre'b'. 

Relecse Order from the previous employer, A any. 
- 

(a) Indian, Citizenship certificte(Isued by NOT below th 
L. 	rank of Deputy Cmmissiner or First Class Megistratc. 

inf 'rruatiorifurriished by y.0 
prvothofc4oryu arc found to have wilfully supresse' 
Any mcterl inf rmatin, you twill b 1 rtJ e to removal from 
3ervicecLny'such othtr 'acti',n ns 	rnd of bcLvorn rs nirty rIiti 	r 

y 

• 	U.If the offer of appointment is accoptable on the above 
Y.erms 

I 
iind concl±t.tons, you shuir1 COmmuniCrttyaur acCepttinCo to 

the uuiursiçjned on ir. bcfor 	31$t ueC 2O3 and 	pore yourself 
rciuty.in the scnol on 018 CTfl. 	no reply i rciciv1 

or; your filedto:report : f ThytFprscrjbea ,  dKte unless 
subseqntly extnthd by tho Principal, thofer will be created 
as caticellod. 

9.' ckn wleñcie 	ce.tpt •'n U-10 r tnchod F 	(it 	Ijjt) s- 	 — 	?— 	 - 

(L)A ' ;(umar) 

Encl 	s stitcd twvi. 	 U1ç 	iCLPL 

nternal; 
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Dealing Asstt 
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	SA.\IE lENS 111111 ION 

e j 
-:.,. 	.. 	.. 

is sn4id to )our appomtjflc Icttcr No APP I /I1-III/5()2 I dad 30 I) 	V my pCtonncI Lppjkat ion for pCfl1jj 	to lip)CDT iii the interview of (fl fkc thid 08 Oct 03 
111t1 yow ponnijo,t to appciu for i1Icivjcw of (Mice Stijx 	endeit, No APII /11 111/5024 dntd 22 Nov 2( 	 kiir  

• 
2. 	per yoir above mentioned apIx)irtncIt 	tdcr I have to ji0 as ()( Ike UIeizUcfl(1iJ wef 01 Jan 2004 and oy one thy Iin ha. been 

,ivcn to me to join. Since t1ice Ic no tl1flCfotnc to gi lhrcc month.q not icc period fbr sitatin from LD( 
SCFVeC. the app for pc-i I3fl to ppvr in the rntew Tflny p1cc be (tented notic perjod F1owcr I 

hereby tccicfly rgn ln my civicc of LIX'S wcf .31 
Dec ()J (Al) 

hr5) and Will JOin a Oflice 	1ninten(w 	Jan '004 (I N) , y 
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]z Di.tip Ta].ukar. LDC 
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8ain±k SchoGl Goa1pra 
PO i..  Rajapar 
Diet :.. Ga1para (Asaam) 
?in: 783.133 

2003Dec  

Az13 	 S  

APPOINTMENT 

1, Reference is mate to y.ur personnel application dated :•" 	De2003,:*i.; 	S 

2. YOU are hereby relieved rotn the pest •fL D C with a±ec from 31 Dec 2e03 (AID HOu) 	Pàrmited t. join OUic 	
with effect from ci Jan 2004 

	as 
S 	 S 

( 

MajorL 
Off g Prjncjaj. 

( J\ 
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OEtDER 	. 

l 	On 1th Oct 2004(1'N) hri lJili? Ta1ukdar 	ice 
•1 

	

	 .tipdt Of this sch1 will prcceod t . Siinik School N3rida 
(ihar) )y l3us/Train for urçjerit t3Ch1 taskz 0  

2 . 	On complwtiri of duty he will return td this schelo 

NO 1qWL/TAiT/5235  
r RK  

I 	 . 	 . 	 . 	 . 	. 
JL(alfl)

. 	
VflL 2I 	0g Regis trar 

0  2 Oct 	 ( 4 	 ) 
/1 

/ .. 	.: 	. 	•.AsA:A 	.., 
7 	. 	 . 	 . 	 .. 	 .. . 	 . 

Shri . 1)il1p Talukdar:. 	. 	.. 
Office Supdt 0  
Sairuk Schc1 Golpara 

3 	 Copy t 	 e4 
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7/ 	ha b ñ grantdd O'cays EiL 	 Lavc, LOL—Wmt Lummer / 
/ 	

\Tç im 	to 	 - with  of St1LitY/1JOiidNji/3l3JujX 

$A1Nfl SCHOLGOALPARA 
PO R.J&PAR 	 . 	

"\ 	Regtrar 
DJST' GO4IT, RA'(ASSk. 

	Snirnk Schoo l  733 	 ( ( rI 	
) 

)) 	 GaIpr (Assarn) 

• 	 • 	 . 	 . 

/ 	
. 	F. 	 .. 	 . 

1 	 - 	 . 	 - 	 - 	 . . •• 



•1 	 • 0 	 S  

.NF1DB 	

.-d 
2.  

1 	 coF cu 

The recent fl&sh flood dniaged both the bridges, I 

	

	
which were the Life lines to Guwahati and Gvpjpprp from the Sche.j.. 

The School got cut off from the outside world. The - entire humanity wasreejj1. -)g under miseries and 700 
cadets hd a teugh time. This was unprecedented and 
happened for the first time ever 

in ithis part of the Ceuntry, 

You being Office Superintendent, head of all 
sect tens. prefered to attend the Raising Day. of . Sathik 

Schoej., obviously to enjoy at the cost of miserable 

On - returny prod 	on lee foI which shows your disloyal to the 	 ve days 
erganjsj 	in tOtltty. t 	

j Your conduct shovs the intention of maligning 1 41,  
the image of the instituj, This matter hs been viewed 
seriousiy by the undersigned. You are here by warned for 

condut. 

:H P/R,'5s59/ZY (1)) 	
5 N " PrinciPal's Office 	

4 

	

• 	
Sajnjk SCh3GI,Goajpara 

• 	P0 : Rajapara(Assam) 	
. 	fly) • 	 -i PIN : 783133 	

. 	 Lt Cot • 	Date : Okj 	
. 	?rincipaj 

To • 	
•:: 	 . :. 	 - 	 S 	 - 

Sri Dilip Talukdar, 	 c Office Superintendent 	. 
Sainik SChOOL,Goajpar. 
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L 

I 	 . 

-.5 
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Reference your Pp°itment Order 624 d;ited 30th December 2003. 
As 

per pr 3(b) of above appojrtment order and cj 7Q9 Of Sj'jk Sch:)ojs Socjety,j(jj es  & ReuIarjon 1997 yóury servicj5 hei:sby tcrmillol%led vief. 03rd Novmher 2.O4, 

• 	N6.Princjpp3 Offict 
 H 	Sinjk SCOD1  

FL) . RaAst) 	
RI : 783133 	 su

CL O 	Nov 2C04. 

To 

Srl.•Dj Lip TIuk1', 
Office 
S.' ituk $choc 	up ur 

I-,- 
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